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REPORT OF THE JOINT COMMITTEE IN COMPLANCE WITH ORDER DATED 

06/10/2023 OF THE HON’BLE NATIONAL GREEN TRIBUNAL (NGT) IN THE 

MATTER OF OA NO 120 OF 2023 (WZ), IBRA MASHNAJI KONAPURE & ANR. 

VS UNION OF INDIA & ORS. 

1.0 Background 

Grievance in the Original Application No. 120 of 2023 (WZ), titled Ibra Mashnaji 

Konapure & Anr. Vs Union of India & Ors., as per order dated 06/10/2023 of the 

Hon‟ble NGT, is against the respondent no. 8 i.e. M/s Man Global Ltd., (hereinafter 

referred as the Project Proponent, PP) constructing its residential and commercial 

building construction project “Man Opus” situated at New Survey Nos.53/1(P), CTS 

No.1475, 1556-1561, 1565-1567, 1625, 1643, 1644, 1711-1713, 1716, 1717, 1782 & 

1870, Village: Mira, Mira-Bhayandar, District: Thane, Maharashtra without 

Environmental Clearance (EC), which was granted on 11/06/2014. Further 

allegations are about the PP has not obtained the Consent to Establish (CTE), 

Consent to Operate (CTO) and various non-compliances w.r.t. environmental 

services viz. not provided RG area/open space on ground, not installed OWC, solar 

energy system, rain water system, extraction of fresh water more than the permitted 

quantity, not preserved top soil, no green belt, no turning radius of 7.5 m & 6 m is 

provided, not implemented management plan and not submitted compliance report.    

Hon‟ble NGT directed vide Order dated 06/10/2023 (copy of Hon‟ble NGT Order, 

dated 06/10/2023 is given at Annexure-1) and relevant Order is reproduced as 

below:  

“…11. We deem it just and proper to call for a report on the matter in issue in 

present application, from a Joint Committee comprising one member each 

from:- 

(i) The Ministry of Environment, Forests and Climate Change 

(MoEF&CC) 

(ii) The Central Pollution Control Board (CPCB); 

(iii) The Maharashtra State Pollution Control Board (MSPCB); & 

(iv) The Central Ground Water Authority (CGWA). 

12. The Committee is directed to visit the site after giving prior information of

the same to the applicant & his Counsel and submit a factual and action taken 
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report with regard to the truthfulness of the allegation made in the Original 

Application and action taken thereon, if any, within one month. 

 

13. The Maharashtra Pollution Control Board (MPCB) shall be the nodal 

agency for coordination and logistic support. 

 

14. The report in the matter be submitted by SPCB through e-filing by using 

portal of NGT in the form of searchable PDF/OCR Support PDF and not in the 

form of Image PDF…” 

 

2.0 Approach 

In order to comply with the aforesaid Hon‟ble NGT order, the Central Pollution 

Control Board (CPCB) vide email dated 27/10/2023 communicated the nominee 

details to the nodal agency i.e. MPCB and also requested to provide background 

information, copy of the Original Application, other relevant information for reference 

& deliberation in the aforesaid matter. The nodal agency i.e. Maharashtra Pollution 

Control Board (MPCB) issued an office order vide no. MPCB/NGT_Man_Opus/ROT-

475, dated 03/11/2023 and forwarded the same through email vide dated 03/11/2023 

for compliance of the aforesaid Hon‟ble NGT order dated 06/10/2023. Upon receipt 

of the office order and other relevant information from MPCB vide email dated 

29/11/2023 about background information of the project, other relevant information, 

the joint committee carried-out inspection of the residential and commercial building 

construction project on 30/11/2023. The following joint committee members were 

present during the inspection. 

i. Shri E. Thirunavukkarasu, Scientist „E‟, MoEF&CC-IRO, Nagpur 

ii. Shri Nishchal C., Scientist „D‟, CPCB, Regional Directorate, Pune 

iii. Shri Anand N. Katole, Sub Regional Officer, MPCB, Thane-II 

iv. Shri Sandeep Waghmare, Scientist „C‟, CGWB, Pune 

 

Also, Ms. Aruna Rokde, Filed Officer, MPCB, Thane-II accompanied joint committee 

during the inspection. Also, as directed by the Hon‟ble NGT vide order dated 

06/10/2023, prior communication was made by the nodal agency to the Applicant & 

his counsel to present during the inspection. Accordingly, Shri Ibra Mashnaji 

Konapure & Sayyed Mohammed Sabir Usman, Applicant(s) were present during the 
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joint committee inspection and provided information about various non-compliances 

of EC, CTE & CTO. Shri Haresh D Panchal, Liasioning Assistant Manager from M/s 

Man Global Ltd., was present and provided information about the project, various 

permissions obtained thereto and visit coordination.    

 

3.0 Observations and findings 

This report is outcome containing factual and action taken report of the said joint 

committee based on the preliminary information received from the nodal agency, 

followed by site inspection, information submitted by PP & Mira Bhaindar Municipal 

Corporation (MBMC) through MPCB and subsequent discussions of the joint 

committee. The observations & findings of the joint committee are given as below: 

 

3.1 Observations and findings w.r.t Environmental Clearance 

Details of sanctioned plans, plinth certificate, completion certificate and current 

status of the project as verified and submitted by MCGM to MPCB is given at Table 

No. 1. Copy of the MBMC letter no. 3775/2023-2024 vide dated 22/02/2024 is given 

at Annexure-2 for kind information. 
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Table-1: Details of sanctioned plans, plinth certificate, and completion certificate 

 

COMMENCEMENT CERTIFICATE 
 

CTS No. 1475, 1556 to 1561, 1565 to 1567, 1625, 1643, 1644, 1711 to 1713, 1716, 1717, 1782, 1870 and survey no. 53/1part.  
 

S. 
N
o. 

Layout sanction 
plan No. & Date 

Type of 
Permiss

ion 

Gross 
Plot 
Area 
(sq.m

.) 

Net 
Plot 
Area 
(sq.m

.) 

Name 
of 

Buildi
ng 

No .of Floors (building 
configuration) 

Heigh
t of 

Buildi
ng 
(m) 

FSI 
(sq.
m.) 

Tota
l FSI 
(sq.
m.) 

Non 
FSI 
(sq.
m.) 

Parki
ng 
(sq.
m.) 

Servi
ces 
Area 
(Sq.m

.) 

Tota
l 

Non 
FSI 
(sq.
m.) 

Total 
Built-

up 
Area 
(sq.m

.) 

1 
 
 
 
 

2 

Municipal 
Corporation/NR/4

509/10-11, 
Date.28/03/11 

 
Municipal 

Corporation/NR 
/507/11-12, 

Date.20/05/11 

Prelimin
ary 

permissi
on for 

Constru
ction  

11173
.90 

9839.
68 

A Stilt + 7 24 
1739.

92 
-- -- 17 -- -- -- 

B Part Ground + 7 24 
2133.

12 
-- 

451.
43 

15 Nil 
451.
43 

2584.
55 

C Part Ground + 7 24 
2102.

48 
-- -- 7 -- -- -- 

D Stilt + 4 15.45 
1124.

8 
-- -- 21 -- -- -- 

3 

Municipal 
Corporation/NR 
/886/13-14, Date 

10/06/13 

permissi
on for 

Constru
ction 

11173
.90 

9838.
21 

C-1 
Basement + Part Ground+ 

Podium + 13 
69.9 

4885.
8 

-- -- -- -- -- -- 

C-2 
Basement + Part Ground+ 

Podium + 13 
69.9 

4885.
8 

-- -- -- -- -- -- 

C-3 
Basement + Stilt + Podium 

+ 11 
69.9 

3921.
77 

-- -- -- -- -- -- 

R-1 Part Ground + 14 69.95 
5865.

78 
-- -- -- -- -- -- 

R-2 Stilt+ 4 Part 14.85 
259.1

8 
-- -- -- -- -- -- 

4 

Municipal 
Corporation/NR / 
1132/14-15, Date 

17/07/14 

Revised 
Building 
Permissi

on 

21501
.50 

19830
.99 

C-1 
Basement + Part Ground+ 

Podium + 22 
69.9 

8094.
52 

-- -- -- -- -- -- 

C-2 
Basement + Part Ground+ 

Podium + 22 
69.9 

8094.
52 

-- -- -- -- -- -- 

C-3 
Basement + Stilt + Podium 

+ 22 
69.9 

7843.
53 

-- -- -- -- -- -- 

R-1 Part Ground + 23 69.85 9574. -- -- -- -- -- -- 
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99 

R-2 Stilt + 4 Part 14.85 
259.9

8 
-- -- -- -- -- -- 

5 

Municipal 
Corporation/NR / 
106/15-16, Date 

10/04/15 

Revised 
Building 
Permissi

on 

21501
.50 

19830
.99 

A 
Basement + Stilt + Podium 

+ 21 
69.68 

6796.
21 

-- -- 91 -- -- -- 

D-1 
Basement + Stilt + Podium 

+ 18 
 

69.68 
2313.

72 
-- -- 15 -- -- -- 

D-2 
Basement + Stilt + Podium 

+ 21 
69.08 

2553.
81 

-- -- 19 -- -- -- 

E 
Basement + Stilt + Podium 

+ 21 
69.67 

1549.
32 

-- -- 12 -- -- -- 

AR-1 Part Ground + 23 69.85 
9574.

99 
-- -- -- -- -- -- 

R-2 Stilt + 4 Part 14.85 
259.1

8 
-- -- -- -- -- -- 

6 

Municipal 
Corporation/NR / 
5562/18-19, Date 

.26/12/18  

Revised 
Building 
Permissi

on 

11173
.90 

10614
.85 

E Basement + Stilt + 22 70 
1641.

53 
-- -- 

12 
car 

588.5
5 

-- 
40327

.39 

D-2 Basement + 22 70 
2672.

78 
-- -- 

23 
car 

D-1 Basement + Stilt + 22 Part 70 
2824.

81 
-- -- 

15 
car 

C-2 Basement + 22 70 
8096.

68 
-- -- 

61 
car 

C-1 Basement + 22 70 
8108.

01 
-- -- 

61 
car 

A Basement + 21 67.15 
6907.

32 
-- -- 9 car 

R-1 Ground + 23 69.85 
9574.

21 
-- -- 7 car 

R-2 Stilt + 4 14.99 
502.0

5 
-- -- 6 car 
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PLINTH CHECKING CERTIFICATES OBTAINED TILL DATE 
 

CTS NO. 1475, 1556 to 1561, 1565 to 1567, 1625, 1643, 1644, 1711 to 1713, 1716, 1717, 1782, 1870 and Survey No. 53/1Part.  

S. No. Building Plinth Checking Certificate Date Type of Permission As per Sanction plan no. 

1 
C-1 

Municipal/NR/1260/14-15, Date 22/07/14 Plinth CC Municipal/NR/8861/2013-14, Date 10/06/2013 
C-2 

2 R-1 Municipal/NR /1261/14-15, Date 22/07/14 Plinth CC Municipal/NR/8861/2013-14, Date 10/06/2013 

3 

A 

Municipal/NR /3592/15-16, Date 05/12/15  Plinth CC Municipal/NR/106/2015-16, Date 10/04/2015 D-1 

D-2 

 
 
 

COMPLETION CERTIFICATES OBTAINED TILL DATE (Occupancy Certificate) 
 

CTS NO. 1475, 1556 to 1561, 1565 to 1567, 1625, 1643, 1644, 1711 to 1713, 1716, 1717, 1782, 1870 and Survey no. 53/1Part. 

Sr. 
No. 

Building & No. of Flats Completion Certificate No. & Date Type of 
Permission 

As per Sanction plan no. 

1 C-1 Out ward no. Municipal Corporation/NR/524/19-20, 
Date 07/05/19 

Occupancy 
certificate 

Out ward no. Municipal Corporation/NR 

/5562/2018-19, दि. 26/12/2018 

 C-2    

 A - (Basement + Stilt + 
Podium + 12 

   

 R-1, R -2    

2 A - 2960.28 (13 to 21) Out ward no. Municipal Corporation/NR /3316/19-20,  
Date13/09/19 

Occupancy 
certificate 

Out ward no. Municipal Corporation/NR 
/5562/2018-19, Date 26/12/2018 

 D-1 - 2824.81    

 D-2 - 1700.86 (Basement 
+ 14) 

   

3 D-2 (15 to 22) Out ward no. Municipal Corporation/NR /4054/2020-
21 Date 16/03/2021 

Occupancy 
certificate 

Out ward no. Municipal Corporation/NR 
/4054/2020-21, Date 16/03/2021  E 
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i. PP has obtained environment clearance (EC) from SEIAA, Maharashtra vide 

no. SEAC-2011/CR-79/TC-2, dated 11/06/2014 for the residential project 

under MMRDA Rental Housing for the net plot area of 18,340.81 sq-m i.e. for 

total built-up area for Rental building of 27,732.194 sq-m (FSI: 18,331.094 sq-

m & Non-FSI: 9,401 sq-m) and for Sale building of 1,17,502.56 sq-m (FSI: 

47,768.56 sq-m & Non-FSI: 69,734 sq-m). The configuration of the Rental 

building are 03 nos. (St + 24 floors) and Sale building are 07 nos. (Basement 

+ Stilt + Podium + 22 upper floors) having 2,144 no. of tenements, 22 no. of 

shops, 15 no. of Balwadi/Welfare Centres/Offices. Copy of the EC, dated 

11/06/2014 is given at Annexure-3.   

 

ii. PP has obtained building sanction plan & commencement certificate vide 

dated 10/04/2015 from MBMC. Subsequently, PP has obtained first plinth 

check certificates vide no. 1260/2014-15, dated 22/07/2014 for building type-

C1 & C2, which are as per sanction plan no. 8861/2013-14, dated 10/06/2013 

and plinth check certificate vide no. 1261/2014-15, dated 22/07/2014 for 

building type-R1, which is as per sanction plan no. 8861/2013-14, dated 

10/06/2013. Similarly, PP has obtained subsequent plinth check certificates 

vide no. 3592/2015-16, dated 05/12/2015 for building type-A; D-1 & D-2, 

which are as per sanction plan no. 106/2015-16, dated 10/04/2015. It is 

observed that the aforesaid plinth check certificates were obtained after grant 

of EC from SEIAA, Maharashtra, dated 11/06/2014.   

 

iii. PP has obtained completion certificate for building type-C1; C2; building type-

A (basement + stilt + podium + 12); R1 and R2 vide no. 524/19-20, dated 

07/05/2019, which is as per sanction plan no. 5562/2018-19, dated 

26/12/2018. Similarly, PP has obtained completion certificate for building type-

A (13 to 21 floors); D1 and D2 (basement + 14) vide no. 3316/19-20, dated 

13/09/2019, which is as per sanction plan no. 5562/2018-19, dated 

26/12/2018. Further, PP has obtained completion certificate for building type-

D2 & E vide no. 4054/2020-21, dated 16/03/2021, which is as per sanction 

plan no. 4054/2020-21, dated 16/03/2021. 
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iv. PP has made registration of the building no. 8 & 9 vide dated 30/01/2020; 

building no. 2, 3, 4 & 5 vide dated 30/09/2020; building no. 6 & 7 vide dated 

17/09/2021; and building no. 1 vide dated 03/11/2022 respectively, under 

Section 9 (1) of the Maharashtra Co-operative Societies Act, 1960 

(Maharashtra Act No. 24 of 1961). Under Section 12 (1) of the above Act, 

under Rule No. 10 (1) of the Maharashtra Co-operative Societies Rules, 1961, 

the Society is classified as "Housing Society" and sub-classified as "Tenant 

Participation Housing Society". Copy of the registration certificate of the 

buildings is given at Annexure-4.  

 

3.2 Observations and findings w.r.t. CTE & CTO 

i. PP has obtained Consent to Establish (CTE) from MPCB vide no. 

Format1.0/BO/JD (WPC)/UAN-00000875883/CE/CC-2007001102, dated 

16/07/2020 under Red category for the total plot area of 21,501.50 sq-m and 

total construction built-up area of 1,45,234.75 sq-m, as per EC dated 

11/06/2014. Copy of the CTE, dated 16/07/2020 is given at Annexure-5. It is 

observed from the various plinth check certificates obtained by the PP during 

2014 & 2015 that PP initiated construction of the aforesaid residential project 

without obtaining mandatory CTE from MPCB as required under the Water 

(Prevention and Control of Pollution) Act, 1974; and the Air (Prevention and 

Control of Pollution) Act, 1981. Further, it is pertinent to note that as per the 

conditions stipulated under S. no. iv of 3 of the EC, dated 11/06/2014; PP has 

been mandated to obtain CTE from MPCB before start of any construction 

activities. However, it is observed that PP has almost completed the 

construction of the aforesaid residential project and also obtained occupancy 

certificate from the concerned authority on 07/05/2019 & 13/09/2019 without 

obtaining the mandatory CTE from MPCB. Thereafter, PP obtained ex-post 

facto CTE from MPCB vide dated 16/07/2020.  

 

ii. PP has obtained 1st part Consent to Operate (CTO) from MPCB vide no. 

Format1.0/BO/JD (WPC)/UAN-0000087689/CE/CC-2008000581, dated 

17/08/2020 under Red category for the total plot area of 21,501.50 sq-m, with 

completed construction of total built-up area of 92,371.37 sq-m out of total 

construction built-up area of 1,45,234.75 sq-m, as per EC dated 11/06/2014. 

375



Page 9 of 20 
 

The said CTO issued from MPCB was valid up to 31/07/2021. Copy of the 

CTO, dated 17/08/2020 is given at Annexure-6. Thereafter, PP didn‟t renew 

the CTO of the aforesaid residential project from time to time.  

 

3.3 Observations and findings w.r.t. environmental services  

i. PP has provided separate Sewage Treatment Plants (STP) for treatment of 

sewage generating from rental & sale buildings. For rental buildings, the PP 

has provided STP of reported design capacity of 335 KLD. Various unit 

operations & processes of the said STP of rental building are commissioned 

in the underground. It is observed that the unit operations & processes of 

STP, commissioned in the underground is completely submerged in 

sewage/rain water, reportedly due to poor operation & maintenance/failure of 

installed pumps & machineries. It is observed that overflow of raw sewage 

from the sewerage lines; chambers & manholes of rental buildings are 

noticed. The said sewerage system is found filled with plastics & trash and 

found in dilapidated condition, without adequate & regular 

cleaning/maintenance. As a result, untreated sewage is being directly 

discharged into municipal sewerage system. Reportedly, various unit 

operations & processes of the said STP are: Collection tank  Bar screen  

Oil & grease trap  Equalization tank  MBBR  Tube settler  

Supernatant collection tank  Pressure sand filter  Activated carbon filter 

 Treated sewage collection tank  Discharge into municipal sewerage 

system.  

 

ii. Similarly, PP has provided separate STP for treatment of sewage generating 

from sale buildings. STP of reported design capacity of 420 KLD. Various unit 

operations & processes of the said STP of sale buildings is commissioned in 

the basement. Various unit operations & processes of STP of sale building 

are: Collection tank  Bar screen  Oil & grease trap  Equalization tank  

Primary tube settler  MBBR-1 & 2  Tube settler  Supernatant collection 

tank  Pressure sand filter  Activated carbon filter  Treated sewage 

collection tank  Discharge into municipal sewerage system. As per the 

conditions stipulated under S. no. 3 i.e. conditions under Water (P & CP) Act, 

1974 of the CTO, dated 17/08/2020, treated wastewater @ 60% shall be 
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reused for flushing & ancillary activities and remaining should be discharged 

into municipal sewer. Further, it is observed that though the PP has provided 

dual plumbing system for utilization of treated sewage from STP of sale 

building, due to reported irregular operation of STP & poor O&M of STP, as 

informed by the Applicant(s) and representative of the resident, untreated 

sewage is being coming in the flushing & ancillary plumbing lines. Also, most 

of the time partially treated/untreated sewage is being directly discharged into 

municipal sewerage system.    

 

iii. PP has installed STP of combined capacity of 755 KLD for rental & sale 

buildings as per CTO, dated 17/08/2020 against the stipulated combined 

capacity of STP of 1,358 KLD as per EC, dated 11/06/2014. The said installed 

combined capacity of STP is less than the stipulated/required capacity, as per 

EC dated 11/06/2014.  

 

iv. Further, it is observed that as per condition no.1 (D) of the Schedule-I i.e. 

terms & conditions for compliance of water pollution control of the CTO, dated 

17/08/2020; PP has been mandated to operate STP for five years from the 

date of obtaining occupation certificate. As per the records, PP has granted 

occupancy certificate vide dated 07/05/2019 and obtained the CTO vide dated 

17/08/2020. Therefore, PP is obligated to operate the STP for five years from 

the date of obtaining occupancy certificate i.e. from 07/05/2019 up to 

06/05/2024. As informed by the Applicant(s) and representative of the 

resident, PP is not operating the 420 KLD STP scientifically on regular basis 

as well as not handing over the infrastructure along with the relevant 

documents, supplier details etc. Whereas, the other STP of 335 KLD of rental 

buildings is not working & in dilapidated condition.  

 

v. During the joint committee inspection, the joint committee collected grab 

samples of sewage from the inlet & outlet of STP of sale buildings. Also, 

collected grab sample of untreated sewage from the rental buildings, which is 

being discharged into municipal sewerage system. The said samples of 

sewage are submitted to MPCB Regional Laboratory at Thane for analysis of 

various physicochemical parameters viz. pH, SS, BOD, COD and Ammonical 
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nitrogen. Analysis results of the sewage samples collected from the STP and 

untreated sewage discharge line is depicted in the below Table-1 and copy of 

the analysis results of the same as submitted by MPCB vide email dated 

09/02/2024 is given at Annexure-7. 

 
Table-1: Analysis results of sewage from STP and untreated sewage discharge line 

Sampling location Parameters 

pH SS BOD COD NH3-

N 

Inlet of STP of sale buildings/Excess untreated 

sewage from discharge line of sale buildings in to 

municipal sewerage system 

6.9 29 150 288 9.1 

Outlet of STP of sale buildings 9.9 10 34 92 0.42 

Untreated sewage from discharge line of rental 

buildings in to municipal sewerage system 

7.1 38 100 196 17.3 

MPCB prescribed standards, as per CTO, dated 
17/08/2020 

6.5 

– 9 

20 10 50 5 

Note: Concentration of all parameters is expressed in mg/l, except pH. 

 

The analysis results of the treated sewage sample collected from the outlet of 

STP of sale buildings observed that the concentration of pH: 9.9 not in the 

range of 6.6 – 9; BOD: 34 > 10 mg/l; and COD: 92 > 50 mg/l. Further, the 

analysis results of the untreated excess sewage sample collected from 

discharge line of sale buildings in to municipal sewerage system observed 

that the concentration of SS: 29 > 20 mg/l; BOD: 150 > 10 mg/l; COD: 288 > 

50 mg/l; and NH3-N: 9.1 > 5 mg/l. Similarly, the analysis results of the 

untreated sewage sample collected from discharge line of rental buildings in 

to municipal sewerage system observed that the concentration of SS: 38 > 20 

mg/l; BOD: 100 > 10 mg/l and COD: 196 > 50 mg/l. From the said analysis 

results it is observed that the concentration of SS, BOD, COD are exceeding 

the MPCB prescribed discharge standards specified in the CTO, dated 

17/08/2020 i.e. the concentration of BOD is exceeding in the range of 3.4, 15 

& 10 times than the MPCB prescribed discharge standards and the 

concentration of COD is exceeding in the range of 1.84, 5.76, & 3.92 times 

than the MPCB prescribed discharge standards.  
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vi. Biodegradable waste and non-biodegradable waste is being segregated at the 

source of generation at both rental & sale buildings. For management of bio-

degradable waste, PP has installed 01 no. of Organic Waste Converter 

(OWC) of reported design capacity of 1,000 Kg/day capacity for sale 

buildings. However, the said OWC installed at sale buildings is not in 

operation and found to be in dilapidated condition, without adequate operation 

& maintenance. Further, PP has not provided OWC for management of bio-

degradable waste for rental buildings. Presently, both the bio-degradable & 

non-biodegradable wastes from sale & rental buildings is being disposed to 

authorized agency of MBMC/collected by MBMC. As informed by the 

Applicant(s) and representative of the resident, the installed OWC at sale 

buildings is not in operation since long due to poor O&M.  

 

vii. With regard to preservation of excavated top soil and its further utilization in 

the project site, as per the condition no. 3(xii) of the EC dated, 11/06/2014, 

the joint committee may not be in the position to offer comments. As it is 

evident from the first plinth check certificate that the construction & allied 

activities are started during 22/07/2014 and as on date of joint committee 

inspection, the entire project is completed & occupied.  

 

viii. The joint committee didn‟t observe bore well in the project site. Also, PP has 

not provided rain water harvesting system. Instead, PP has diverted the rain 

water collection pipelines from all the buildings outside the project site i.e. 

diverted & channelized the pipelines into municipal sewerage system.  

 

ix. As per the conditions stipulated in the EC vide dated 11/06/2014 under Green 

Belt Development, PP is mandated to provide RG area of 2,159.06 sq-m on 

the ground and also to plant 109 no. of trees on the RG ground & 

transplantation of 31 no. of existing trees. It is observed that PP has not 

provided RG area on ground, instead provided RG area-1 & 2 on the podium 

level parking. Also, the PP has not developed the required green belt as per 

the EC dated 11/06/2014. Instead, provided ornamental plants and saplings in 

the pots along the outer periphery of sale buildings. The joint committee 

opined that since the PP has obtained the EC vide dated 11/06/2014, 
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subsequently obtained building commencement certificate on 10/04/2015 and 

plinth check certificate on 05/12/2015, the Hon‟ble Supreme Court judgment 

vide dated 17/12/2013, in Civil Appeal No. 11150/2013 in Special Leave 

Petition Civil No.33402/2012 might be applicable i.e. the minimum 

recreational space as laid down under Regulation 23, shall be provided at 

ground level only. Relevant paragraph from the aforesaid judgment of Hon‟ble 

Supreme Court of India is reproduced as below; 

“The minimum recreational space as laid down under Regulation 23, 

shall be provided at ground level only. The recreational space, if any, 

provided on the podium under this regulation shall be in addition to that 

provided as per regulation 23.”  

Further, the aforesaid order also mentions that the above directives shall 

apply to those developments where building plans were not approved, or 

where the Commencement Certificate (CC) had not been issued on 

17/12/2013 i.e. the date of the aforesaid order passed by Hon‟ble Supreme 

Court. All the authorities concerned shall ensure strict compliance of the 

aforesaid directives.” 

 

x. PP has not provided solar panels for street lights in the common areas viz. 

open spaces, pathways etc. Whereas, PP has provided solar water heating 

system and it is observed that the same is not in working condition due to 

poor operation & maintenance.  

 

xi. PP has not provided adequate fire safety system and turning radius of 7.5 m.  

 

xii. PP has provided an underground fire fighting tank of reported capacity of 2 lac 

liter. However, due to natural seepage from underground water table, the said 

underground tank is completely filled with ground water and the ground water 

is continuously accumulating & overflowing in the basement parking of sale 

buildings. Presently, the residents of sale building made an arrangement by 

providing pumps to dewater the accumulated ground water seepage and 

discharging into municipal sewerage system. Also, continuous seepage of 

groundwater from the basement of the project near the stilt floor parking and 

STP area was observed and it may be due to the high ground water table.  
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Further, most of the multi-level parking (lower deck) provided in the basement 

was found filled with ground water due to natural seepage from underground 

water table.  

 

xiii. PP has not provided relevant details w.r.t. submission of six monthly EC 

compliance reports submitted to MoEF&CC. Some of the photographs taken 

during the joint committee inspection is given at Annexure-8.  

 

4.0 Approach for damages for contravening mandatory provisions of 

environmental laws 

MPCB has issued Circular vide letter no. BO/MPCB/AS(T)/Circular/B-

220712FTS0047 dated 12/07/2022 to discourage the defaulting industries 

by adopting “Polluter Pays” principal by imposing appropriate cost of 

violation of provision of Environment enactments for violation as below:- 

a) To take effective steps towards establishment of project/unit 

without obtaining Consent to Establish from the Board. 

b) To take effective steps without revalidating Consent to Establish 

from the Board. 

c) To start Commercial production / to hand over occupancy without 

obtaining Consent to Operate from the Board. 

d) To carry out expansion activity and applying directly for Consent to 

Operate without obtaining Consent to Establish of the Board. 

e) To operate the activity without valid consent to operate of the 

Board and applying after lapse of validity period.  

Cost of Violation: -  

Red Category- 5 times of one term consent fee X no. of years of violation* 

Orange Category- 3 times of one term consent fee X no. of years of 

violation* 

Green Category- 1 times of one term consent fee X no. of years of 

violation* 

 

* Calculations of number of years shall be calculated on the basis of number 

of days of non-compliance. Copy of the said circular is attached as 

Annexure-9. 
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Considering the period when PP has started construction activities without 

obtaining CTE from MPCB i.e. as it is evident from the 1st plinth check 

certificate was issued vide, dated 22/07/2014 by MBMC as per the sanction 

plan no. 8861/2013-14, till date of obtaining CTE from MPCB i.e. till 

16/07/2020. Further, it is pertinent to note that the PP has applied & obtained 

CTE from MPCB after obtaining the completion certificates for building type-C1, 

C2, building type-A (basement + stilt + podium + 12), R1 & R2 vide, dated 

07/05/2019 and building type-A (13 to 21 floors), D1 & D2 (basement + 14) vide, 

dated 13/09/2019. Hence total no. of days of violation is worked-out to be 

1,686 days. Besides considering the aforesaid period of violation for starting 

the construction activities without obtaining CTE from MPCB, the joint 

committee recommends considering the period of violation for not renewing 

the CTO from MPCB i.e. when PP has not applied and obtained renewal 

CTO from time to time from MPCB i.e. from the date of expiry of 1st part 

CTO, dated 01/08/2021 till the date of Hon‟ble NGT order, dated 

06/10/2023. Hence total no. of days of violation is worked-out to be 797 

days. Accordingly, the total period of violation is tabulated as below: 

S. 
no. 

Period of violation No. of 
days of 
violation 

Remarks Capital 
investment 
(CI) in 
Crore & 
consent 
fees 

Penal fees 
calculation 

Penal fees 

1 22/07/2014 
(date of 1

st
  

plinth 
checking 
certificate 
obtained 
from 
MBMC) 

16/07/2020 
(till date of 
obtaining 
CTE from 
MPCB) 

1,686 Starting 
construction 
activities 
without 
obtaining 
CTE from 
MPCB.  

CI- 149.12 
Crore &  
Consent 
Fees- 
2,98,240/- 

Red 
category = 
5 times of 
one term 
consent fee 
x no. of 
years of 
violation 
= 5 x 
298240 x 
1686/365 

68,88,119/- 

2 01/08/2021 
(date of 
expiry of 
1

st
 part 

CTO) 

06/10/2023 
(till date of 
Hon‟ble 
NGT 
order) 

797 Operation of 
the 
residential 
building 
project 
without 
renewing 
CTO from 
MPCB 

CI- 129.5 
Crore & 
Consent 
Fees-
2,59,000/- 

Red 
category = 
5 times of 
one term 
consent fee 
x no. of 
years of 
violation 
= 5 x 
259000 
x 797/365 

28,27,713/- 

Total no. of days of violation 2,483 Total Penal fees 97,15,832/- 
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Thus, the total Penal charges as above as per provisions of penal fees for 

occupiers violating consent regime prescribed under the Water (Prevention 

and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981 i.e. without obtaining CTE & CTO from MPCB works out 

to be Rs. 97,15,832/- (Rupees Ninety-Seven Lakhs Fifteen Thousand Eight 

Hundred Thirty-Two Only). 

 

During joint committee inspection it is observed that the installed OWC at 

sale & rental buildings are defunct, and as a result the generated solid 

waste without treatment is being disposed to MBMC/authorized waste 

collection agency of MBMC. Also, it is observed that excess sewage 

generated from sale buildings is being directly discharged into municipal 

sewer system without treatment. Further, the STP provided at rental 

buildings is found to be defunct & submerged in sewage/rain water, reportedly 

due to poor operation & maintenance/failure of installed pumps & machineries and 

as a result, untreated sewage is being directly discharged into municipal 

sewer system. Hence, in the absence of actual date of non-operational 

status of the said OWCs & STPs, the joint opined that calculation of 

environmental compensation for the reported non-compliances in respect of 

failure of preventing the pollutants being discharged in water bodies and failure to 

implement waste management rules i.e. discharge of liquid waste/sewage and 

solid waste may not be possible. Further, the actual date of reported non-

compliances in respect of discharge of liquid waste/sewage and solid waste 

is also not mentioned in the original application submitted by the applicant 

and also the same are not available with MPCB. In view of the above, the 

Hon‟ble NGT may impose suitable environmental compensation, as deemed 

fit against the PP for the said reported non-compliances.  
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5.0 Recommendations 

(a)  For contravening provisions under the Water (Prevention and Control of 

Pollution) Act, 1974; and the Air (Prevention and Control of Pollution) Act, 

1981 

In view of the aforesaid violations of: 

i. Starting construction of the residential project by M/s Man Global 

Ltd., without obtaining mandatory CTE from MPCB and not applied 

& obtained renewal CTO from time to time from MPCB, as 

required under S. no. iv of 3 of the EC, dated 11/06/2014 and as 

required under the Water (Prevention and Control of Pollution) Act, 

1974 and the Air (Prevention and Control of Pollution) Act, 1981; 

MPCB may take necessary action against the PP along with penalty 

amount of Rs. 97,15,832/- (Rupees Ninety-Seven Lakhs 

Fifteen Thousand Eight Hundred Thirty-Two Only) as above 

as per provisions of penal fees for occupiers violating consent 

regime prescribed under the Water (Prevention and Control 

of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981; 

[Please refer S. no. 4, as above] 

 

(b)  The project proponent under the supervision of MBMC, may be directed to 

carry out a detailed study through a hydrogeologist and structural engineer 

who are experts in the particular field, preferably from concerned Government 

Department or from research/ reputed institution (i.e. IIT/NIT/Major Govt. 

Engineering Colleges) to prepare a time-bound action plan along with 

remedial measures which may include: 

i. Assessment on groundwater seepage; and 

 

ii. Effective containment measures and remedial measures for 

seepage of groundwater; 

 

(c)   PP to immediately apply & obtain the renewed CTO from MPCB. MPCB while 

granting renewal CTO to PP should impose the following mandatory 

conditions: 
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i. PP to operate the STP for a period of five years from the date of 

obtaining occupation certificates/renewal CTO and such condition 

should be imposed henceforth till PP obtains full & final occupation 

certificates for both the rental & sale buildings. In case of reported 

non-compliance, MPCB may take action against the PP under the 

provisions of Water (Prevention and Control of Pollution) Act, 1974; 

and the Air (Prevention and Control of Pollution) Act, 1981; 

 

ii. PP after obtaining full & final occupation certificates and complying 

with obligatory clause to operate STP for a period of five years, as 

above; PP should hand over project along with utilities & 

environmental services to the “Society” by executing “Deed of 

Declaration” that necessary & applicable renewals of 

consent/permissions/licences shall be done by the office 

bearers/elected committee member of the Society, by arranging 

necessary corpus to meet such expenditure and including for O&M 

of utilities & environmental services; 

 

(d)  PP should be directed to implement the following as expeditiously as possible: 

i. To carry-out adequacy assessment of the STP of rental & sale 

buildings through a reputed Govt. institute/Govt. Engineering 

College and to submit a time-bound action plan which may include: 

 To commission new STP for rental buildings by considering 

the required/adequate capacity based on the existing 

hydraulic load;  

 To augment the existing STP of sale buildings by considering 

the required/adequate capacity based on the existing 

hydraulic load including commissioning of new treatment 

units, as applicable; so as to achieve the MPCB prescribed 

discharge standards; 

 To rectify & repair various unit operations & processes & 

stabilize the biological treatment process of STP of sale 
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buildings so as to achieve the MPCB prescribed discharge 

standards; 

 To operate both the STPs of rental & sale buildings through 

appointing a qualified staff & establishing environmental 

management cell or through outsourcing to NABL accredited 

consultancy for efficient O&M of both the STPs of rental & 

sale buildings; 

 To rectify & repair the dual plumbing pipeline system meant 

for supply of treated sewage for flushing & ancillary activities; 

 To install electromagnetic flow meters at the final outlet of 

treated sewage conveyance pipelines – flushing line (to 

ensure utilization of min. 60% of treated sewage for flushing, 

as per CTO conditions).   

 

ii. To commission new OWC of adequate capacity based on the daily 

max. generation of bio-degradable waste for both rental & sale 

buildings and operate & maintain the said OWCs as per the SOP 

given by the supplier. Compost from OWCs to be utilized for the 

green belt developed within the project site. 

 

iii. To ensure regular cleaning, operation & maintenance of existing 

sewerage system in the rental buildings, in order to avoid 

overflowing of sewage. 

 

iv. In compliance to the EC conditions, the PP should expedite the 

installation/commissioning of: 

 Installation of solar panels for street lights in the common 

areas viz. open spaces, pathways etc. Also, to rectify and 

repair the installed solar water heating system for supply of 

hot water to bathrooms for both rental & sale buildings.  

 Commissioning of adequate capacity of rain water harvesting 

system for both rental & sale buildings and provision of 

utilization of the same for fire fighting purpose & or for 

ancillary activities.  
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• At present, the project is completed and fully occupied since 

2019; as there is space constraint to develop RG area on 

ground and also to develop green belt on RG area as per EC 

conditions and as well as to comply with the Hon‟ble supreme 

Court judgment, dated 17/12/2013; the same seems to be 

practically not possible without demolition/structural 

alterations, which may cause structural safety of the buildings. 

Under such circumstances, the joint opined that green belt by 

means of afforestation may be carried-out by the PP within 50 

Km radius of the project site by submitting a suitable bank 

guarantee with MPCB1 or as deemed fit by the Hon‟ble NGT. 

• At present there is no provision of adequate turning radius and 

also fire fighting system is in place. PP may be directed to 

carry-out fire safety audit through a Govt. fire safety 

auditor/institute and ensure to implement the 

recommendations of fire safety audit report. 

• Thereafter, PP should submit the compliance of the same 

along with documentary/photographic evidences to the 

Regional Office of MPCB. 

 
 

 

(E. Thirunavukkarasu) 

Scientist ‘E’, 

MoEF&CC-IRO, Nagpur 

(Nishchal C.) 

Scientist ‘D’, 

CPCB, RD-Pune 

(Anand N. Katole) 

Sub Regional 

Officer, MPCB, 

Thane-II 

(Sandeep Waghmare) 

Scientist ‘C’, 

CGWB, Pune 

 
***** 

 
 
 
 
 
 
 
 
 
 
 

 

1 https://environmentclearance.nic.in/writereaddata/EIA_Notifications/51_SO804E_14032017.pdf 
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Item No.1  (Pune Bench) 

BEFORE THE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION) 

Original Application No.120/2023(WZ) 

I.A. No.206/2023 (WZ) 

Ibra Mashnaji Konapure & Anr. 
…..Applicant(s) 

Versus 

Union of India & Ors. 

….Respondent(s) 

Date of hearing: 06.10.2023 

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER 
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER 

Applicant : Mr. Nitin Lonkar, Advocate along-with 

Mr. Tanaji Gambhire, Advocate  

ORDER 

1. In this Original Application, issue has been raised relating to the

violations made by the respondent No.8-M/s. Man Global Ltd, by 

constructing its residential and commercial building construction project 

“Man Opus” situated at New Survey Nos.53/1(P), CTS No.1475, 1556-

1561, 1565-1567, 1625, 1643, 1644, 1711-1713, 1716, 1717, 1782 & 

1870, Village: Mira, Mira-Bhayandar, District: Thane, Maharashtra 

without Environmental Clearance (EC), which was granted on 

11.06.2014, which is annexed at page nos.112 to 122 of the paper book. 

2. It is alleged that the Project Proponent has committed violations in

obtaining CTE as there was a gap of 2226 days and also gap in obtaining 

CTO of 485 days. Further, it is alleged that the Project Proponent has not 

provided RG area/ open space on ground; has not installed OWC; has 

extracted excess fresh water than was permitted under CTE & CTO; has 

Annexure-1
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not installed solar energy system; has not reserved top fertile soil nor has 

conducted soil test for ascertaining contamination; ground water has 

been extracted illegally; rain water harvesting system is not set up; no 

green belt has been developed; no turning radius of 7.5 mtrs. and 6 mtrs. 

is provided; has not implemented management plan; and has not 

submitted compliance report etc. 

3. With respect to damage caused to the environment on account of 

not obtaining prior CTE & CTO, an environmental compensation is 

assessed to be Rs.2008061212.43/- (Two Hundred Crores Eighty Lakhs 

Sixty One Thousands Two Hundred Twelve Rupees & Forty Three paisa). 

The damages on account of non-installation of OWC is calculated to be 

Rs.48,79,050/-; damages on account of non-transplantation of trees is 

assessed to be Rs.7,83,55,200/-; and damages on account of not-

providing RG area on virgin land is calculated to be Rs.6,19,65,022/-. In 

all total environmental compensation has been assessed to be 

Rs.261,91,60,484.43/- (Two Hundred Sixty One Crores Ninety one Lakhs  

Sixty Thousands Four Hundred Eighty Four Rupees). 

4. On the basis of what has been alleged in the Original Application, 

we find prima facie case adversely impacting on environment is made out, 

therefore, we deem it appropriate to admit this application and 

accordingly admit the same.  

5. Since the allegation is made that ground water has been extracted 

by the Project Proponent without prior permission from the Central 

Ground Water Authority, we deem it appropriate that the said authority 

shall also be impleaded as respondent No.10 in the present matter and 

we direct accordingly. An amended memo shall be filed by the applicant 

within a period of two days. 
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6. Registry is directed to issue Notice to the respondents, returnable

within 04(four) weeks. 

7. Applicant is directed to take necessary steps for service to the

respondents by both ways (Dasti as well as by Registered Post) and also 

on available e-mail/WhatsApp and submit service affidavit within one 

week. 

8. Applicant is also directed to provide copy of the application and

relevant documents to the respondents within a week. 

9. Respondents are directed to submit their reply affidavits within

three weeks and also circulate the same to the applicant as also other 

respondents by available e-mail. 

10. Rejoinder, if any, is directed to be submitted within one week

thereafter. 

11. We deem it just and proper to call for a report on the matter in

issue in present application, from a Joint Committee comprising one 

member each from :- 

(i) The Ministry of Environment, Forests and Climate Change 

(MoEF&CC) 

(ii) The Central Pollution Control Board (CPCB); 

(iii) The Maharashtra State Pollution Control Board (MSPCB); & 

(iv) The Central Ground Water Authority (CGWA). 

12. The Committee is directed to visit the site after giving prior

information of the same to the applicant & his Counsel and submit a 

factual and action taken report with regard to the truthfulness of the 

allegation made in the Original Application and action taken thereon, if 

any, within one month. 
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13. The Maharashtra Pollution Control Board (MPCB) shall be the

nodal agency for coordination and logistic support. 

14. The report in the matter be submitted by SPCB through e-

f i l ing by using portal  o f  NGT in the form of searchable PDF/OCR 

Support PDF and not in the form of Image PDF. 

Put up this matter on 03.01.2024 

15. 

 Dinesh Kumar Singh, JM 

Dr. Vijay Kulkarni, EM 

October 06, 2023 
Original Application No.120/2023(WZ) 
I.A. No.206/2023 (WZ) 
P.Kr 
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From : srothane2@mpcb.gov.in
Subject : Fwd: मौजे मिरा येथील स.क्र.53/1पै., व सि.टी.एस क्र.1475, 1556

ते 1561, 1565 ते 1567, 1625, 1643, 1644, 1711-1713, 1716,
1717, 1782, 1870 या जागेसाठी पर्यावरण विभागाकडील नाहरकत
दाखला न घेतलेबाबत.

To : NISHCHAL C <nischal.cpcb@nic.in>

Fwd: मौजे मिरा येथील स.क्र.53/1पै., व सि.टी.एस क्र.1475, 1556 ते 1561, 1565 ते 1567, 1625,
1643, 1644, 1711-1713, 1716, 1717, 1782, 1870 या जागेसाठी पर्यावरण विभागाकडील
नाहरकत दाखला न घेतलेबाबत.

Fri, Feb 23, 2024 06:14 PM
1 attachment

Sir, Pl see information of Man Opus as per Format with all pages

Sent from Outlook for Android

From: municipal department <tp@mbmc.gov.in>
Sent: Friday, February 23, 2024 6:14:00 PM
To: SRO Thane 2 <srothane2@mpcb.gov.in>; srothane2@gmail.com <srothane2@gmail.com>
Subject: Fwd: मौजे मिरा येथील स.क्र.53/1पै., व सि.टी.एस क्र.1475, 1556 ते 1561, 1565 ते 1567, 1625, 1643, 1644,
1711-1713, 1716, 1717, 1782, 1870 या जागेसाठी पर्यावरण विभागाकडील नाहरकत दाखला न घेतलेबाबत.

PLZ FIND ATTACHED FILE.

---------- Forwarded message ---------
From: municipal department <tp@mbmc.gov.in>
Date: Fri, Feb 23, 2024 at 12:17 PM
Subject: मौजे मिरा येथील स.क्र.53/1पै., व सि.टी.एस क्र.1475, 1556 ते 1561, 1565 ते 1567, 1625,
1643, 1644, 1711-1713, 1716, 1717, 1782, 1870 या जागेसाठी पर्यावरण विभागाकडील नाहरकत
दाखला न घेतलेबाबत.
To: SRO Thane 2 <srothane2@mpcb.gov.in>, <srothane2@gmail.com>

महोदय / महोदया, 
कृ पया विषयांकीत प्रकरणी सोबत जोडलेली फाईल डाऊनलोड करून पहा. 

आपला विश्वासू, 
नगररचना विभाग 
मिरा भाईंदर महानगरपालिका 
संपर्क  क्र. 022 – 28121455 
मेल आयडी – tp@mbmc.gov.in

मन ओपस PDF.pdf
2 MB 
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Maharashtra Pollution Control Board
5f0ffc9471a8a33141868e03

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0ffc9471a8a33141868e03
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Maharashtra Pollution Control Board
5f0ffc9471a8a33141868e03

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0ffc9471a8a33141868e03

50

417



Maharashtra Pollution Control Board
5f0ffc9471a8a33141868e03

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0ffc9471a8a33141868e03
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Maharashtra Pollution Control Board
5f0ffc9471a8a33141868e03

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0ffc9471a8a33141868e03
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Maharashtra Pollution Control Board
5f0ffc9471a8a33141868e03

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0ffc9471a8a33141868e03
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Maharashtra Pollution Control Board
5f0ffc9471a8a33141868e03

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/5f0ffc9471a8a33141868e03
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Maharashtra Pollution Control Board
5f3a7336a6b21f06f7f1b071

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/c92502be69c18b26389054425d41dbac57de328e122c3cda920b1f7987b34162
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Maharashtra Pollution Control Board
5f3a7336a6b21f06f7f1b071

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/c92502be69c18b26389054425d41dbac57de328e122c3cda920b1f7987b34162
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Maharashtra Pollution Control Board
5f3a7336a6b21f06f7f1b071

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/c92502be69c18b26389054425d41dbac57de328e122c3cda920b1f7987b34162
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Maharashtra Pollution Control Board
5f3a7336a6b21f06f7f1b071

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/c92502be69c18b26389054425d41dbac57de328e122c3cda920b1f7987b34162
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Maharashtra Pollution Control Board
5f3a7336a6b21f06f7f1b071

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/c92502be69c18b26389054425d41dbac57de328e122c3cda920b1f7987b34162
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Maharashtra Pollution Control Board
5f3a7336a6b21f06f7f1b071

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/c92502be69c18b26389054425d41dbac57de328e122c3cda920b1f7987b34162
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From : srothane2@mpcb.gov.in
Subject : Fw: sampleReport-

To : NISHCHAL C <nischal.cpcb@nic.in>

Fw: sampleReport-

Fri, Feb 09, 2024 06:30 PM
3 attachments

Sir,
 Pl find attached the analysis report of JVS samples of M/s Man Global Ltd. Mira Bhyander Thane.
 lab code 1) BR- 0060674- (Excess Sewage Untreated sample. Sale Building)

2) BR-0060675 - (Untreated Sewage from Rehab Building)
3) BR- 0060676- (STP  outlet)

Regard,

Anand N. Katole
Sub-Regional Officer Thane-II
MPC Board

Sent from my iPhone

sampleReport-70805-973526538657fe64cee1ee1702880844.pdf
19 KB 

sampleReport-70806-202810192657fe86aa19031702881386.pdf
19 KB 

sampleReport-70807-166603478657fe893603301702881427.pdf
19 KB 

Annexure-7
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, THANE

Phone no. : 022-25820423
Visit us at : http://mpcb.gov.in
mail : mpcbthanelab@mpcb.gov.in

Regional Laboratory, Thane, 
Maharashtra Pollution Control Board, 
Office Complex Building, 5th Floor, 
Wagle Estate, Near Mulund check Naka. 
Thane-400 604.

NABL Certificate No.: Validity

Laboratory MoEF Recognition : Validity

Test Report No.:  MPCB/RL-Thane/JVS/23-24/12/16 Date: 18/12/2023 11:57 AM

Analysis Report-Water (JVS)

Field Sample ID : BR-0060674

Name & Address of the Industry
Man Global Ltd.

O21 Building and construction project more than 20,000 sq. m built up area

Sampling Location : OTHERS (Excess Sewage untreated sample.(Sale Building))

Lab code : MPCB/RL-Thane/JVS/23-24/632

Sampling Method(s) :
Sample Details 
(Water/Air/HW) :

Water

Sampling drawn by (Officer name):
FO-Thane II (Mrs.
Aruna Rokade)

Sample Volume Received :

Sample submitted by (Name) :
FO-Thane II (Mrs.
Aruna Rokade) (SRO-
Thane II)

Seal No. : 271

Date of Sample 
Collection.(dd/mm/yyyy) : 

30/11/2023 01:00 PM
Date of Sample receipt to 
Laboratory (dd/mm/yyyy) : 

01/12/2023 04:06
PM

Analysis start Date (dd/mm/yyyy). : 04/12/2023 01:24 PM
Analysis end Date 
(dd/mm/yyyy). :

18/12/2023 11:57
AM

Test Report

Sr.No Parameter Results Unit Method Adopted

1 pH 6.9 ..

2 Suspended Solids ( SS ) 29.0 mg/l ..

4 Biochemical Oxygen Demand (BOD) 150.0 mg/l ..

5 Chemical Oxygen Demand (COD) 288.0 mg/l ..

62429



Sr.No Parameter Results Unit Method Adopted

3 Ammonical Nitrogen 9.10 mg/l ..
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Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed, * Not covered under NABL scop.

Comment (if any): 
Comment for Amended Report:
Remark: - Note: This test report refers only to the sample submitted for the testing. 
Results Compiled by: Dr. Smita Wagh 
Results Approved by: Dr. Smita Wagh 
Results Reviewed by: Dr. Smita Wagh

# This is an Electronically generated report does not require signature

Note :
1 . Results relate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB.
2. Samples will be preserved for a period 10 days from the delivery of Test Certificate.
3. Customer complaint register is available at laboratory.
4. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.
5. MU values will be reported on request.

Dr. Smita Wagh
Scientific Officer, 
I/c Regional Laboratory, 
Thane, 

End of The Report

Copyright © 2020 LIMS. All rights reserved.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, THANE

Phone no. : 022-25820423
Visit us at : http://mpcb.gov.in
mail : mpcbthanelab@mpcb.gov.in

Regional Laboratory, Thane, 
Maharashtra Pollution Control Board, 
Office Complex Building, 5th Floor, 
Wagle Estate, Near Mulund check Naka. 
Thane-400 604.

NABL Certificate No.: Validity

Laboratory MoEF Recognition : Validity

Test Report No.:  MPCB/RL-Thane/JVS/23-24/12/19 Date: 18/12/2023 12:07 PM

Analysis Report-Water (JVS)

Field Sample ID : BR-0060676

Name & Address of the Industry
Man Global Ltd.

O21 Building and construction project more than 20,000 sq. m built up area

Sampling Location : STP (Outlet)

Lab code : MPCB/RL-Thane/JVS/23-24/634

Sampling Method(s) :
Sample Details 
(Water/Air/HW) :

Water

Sampling drawn by (Officer name):
FO-Thane II (Mrs.
Aruna Rokade)

Sample Volume Received :

Sample submitted by (Name) :
FO-Thane II (Mrs.
Aruna Rokade) (SRO-
Thane II)

Seal No. : 271

Date of Sample 
Collection.(dd/mm/yyyy) : 

30/11/2023 02:00 PM
Date of Sample receipt to 
Laboratory (dd/mm/yyyy) : 

01/12/2023 04:08
PM

Analysis start Date (dd/mm/yyyy). : 04/12/2023 01:24 PM
Analysis end Date 
(dd/mm/yyyy). :

18/12/2023 12:06
PM

Test Report

Sr.No Parameter Results Unit Method Adopted

1 pH 7.3 ..

2 Suspended Solids ( SS ) 27.0 mg/l ..

4 Biochemical Oxygen Demand (BOD) 70.0 mg/l ..

5 Chemical Oxygen Demand (COD) 132.0 mg/l ..

65432



Sr.No Parameter Results Unit Method Adopted

3 Ammonical Nitrogen 18.00 mg/l ..
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Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed, * Not covered under NABL scop.

Comment (if any): 
Comment for Amended Report:
Remark: - Note: This test report refers only to the sample submitted for the testing. 
Results Compiled by: Dr. Smita Wagh 
Results Approved by: Dr. Smita Wagh 
Results Reviewed by: Dr. Smita Wagh

# This is an Electronically generated report does not require signature

Note :
1 . Results relate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB.
2. Samples will be preserved for a period 10 days from the delivery of Test Certificate.
3. Customer complaint register is available at laboratory.
4. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.
5. MU values will be reported on request.

Dr. Smita Wagh
Scientific Officer, 
I/c Regional Laboratory, 
Thane, 

End of The Report

Copyright © 2020 LIMS. All rights reserved.
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MAHARASHTRA POLLUTION CONTROL BOARD
REGIONAL LABORATORY, THANE

Phone no. : 022-25820423
Visit us at : http://mpcb.gov.in
mail : mpcbthanelab@mpcb.gov.in

Regional Laboratory, Thane, 
Maharashtra Pollution Control Board, 
Office Complex Building, 5th Floor, 
Wagle Estate, Near Mulund check Naka. 
Thane-400 604.

NABL Certificate No.: Validity

Laboratory MoEF Recognition : Validity

Test Report No.:  MPCB/RL-Thane/JVS/23-24/12/18 Date: 18/12/2023 12:06 PM

Analysis Report-Water (JVS)

Field Sample ID : BR-0060675

Name & Address of the Industry
Man Global Ltd.

O21 Building and construction project more than 20,000 sq. m built up area

Sampling Location : OTHERS (Untreated sewage from Rehab Building.)

Lab code : MPCB/RL-Thane/JVS/23-24/633

Sampling Method(s) :
Sample Details 
(Water/Air/HW) :

Water

Sampling drawn by (Officer name):
FO-Thane II (Mrs.
Aruna Rokade)

Sample Volume Received :

Sample submitted by (Name) :
FO-Thane II (Mrs.
Aruna Rokade) (SRO-
Thane II)

Seal No. : 271

Date of Sample 
Collection.(dd/mm/yyyy) : 

30/11/2023 01:10 PM
Date of Sample receipt to 
Laboratory (dd/mm/yyyy) : 

01/12/2023 04:08
PM

Analysis start Date (dd/mm/yyyy). : 04/12/2023 01:24 PM
Analysis end Date 
(dd/mm/yyyy). :

18/12/2023 12:06
PM

Test Report

Sr.No Parameter Results Unit Method Adopted

1 pH 7.1 ..

2 Suspended Solids ( SS ) 38.0 mg/l ..

4 Biochemical Oxygen Demand (BOD) 100.0 mg/l ..

5 Chemical Oxygen Demand (COD) 196.0 mg/l ..
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Sr.No Parameter Results Unit Method Adopted

3 Ammonical Nitrogen 17.30 mg/l ..
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Abbreviations: - BDL=Below Detectable limit, N.D.=Not Detected, N.A.= Not Analyzed, * Not covered under NABL scop.

Comment (if any): 
Comment for Amended Report:
Remark: - Note: This test report refers only to the sample submitted for the testing. 
Results Compiled by: Dr. Smita Wagh 
Results Approved by: Dr. Smita Wagh 
Results Reviewed by: Dr. Smita Wagh

# This is an Electronically generated report does not require signature

Note :
1 . Results relate only to the sample/s tested, only in case of samples submitted by customer & not drawn by MPCB.
2. Samples will be preserved for a period 10 days from the delivery of Test Certificate.
3. Customer complaint register is available at laboratory.
4. The Contents of this Report shall not be reproduced in part or in full without written approval of laboratory.
5. MU values will be reported on request.

Dr. Smita Wagh
Scientific Officer, 
I/c Regional Laboratory, 
Thane, 

End of The Report

Copyright © 2020 LIMS. All rights reserved.
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Annexure-8 

Photogrpah-1: RG area with playground/recreation provided within podium area of sale buildings. 

Photogrpah-2: RG area with playground/recreation provided within podium area sale buildings. 

71438



 

Contd./- 

 

 
Photogrpah-3: RG area with green belt development done above the podium level parking of sale 

buildings. 

 

 

 
Photogrpah-4: RG area with green belt development done above the podium level parking of sale 

buildings. 
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Contd./- 

 

Potograph-5: RG area reserved as per layout sanction plan of sale buildings, converted into 

podium level parking 

 

 

  
Potograph-6: Inadequate turning radius of 5 m at sale buildings. 
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Contd./- 

 

  
Potograph-7: Cracks in the RCC – STP area of 

sale buildings. 

Potograph-8: Seepage of water in STP of sale 

buildings. 

 

 
Potograph-9: Accumulation of seepage water in the parking bay – lower bay of multi-level car 

parking in the basement of sale buildings. 
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Contd./- 

 

 
Potograph-10: Accumulation of seepage water in the parking bay – lower bay of multi-level car 

parking in the basement of sale buildings. 

 

 

  
Potograph-11: Defunct OWC provided for sale 

buildings. 

Potograph-12: Solid waste from sale buildings 

being disposed to MBMC without treatment. 
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Contd./- 

 

  
Potograph-13: Rain harvesting pit filled with 

trash. 

 

Potograph-14: Defunct solar water heaters. 

  
Potograph-15: Untreated sewage from rental 

buildings discharged directly into municipal 

sewer. 

 

Potograph-16: Solid waste from rental buildings 

being disposed to MBMC without treatment. 
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Annexure-13
Annexure-9
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